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SECON D I 01< s ""' ' l\HHI\ 

I. the Chair man of tlw C' . 
S 'tt ' f n m111 1 ltC'0. Al the 1 ings o the House h . · on )Senc P of M 

l . , av1ng been h ''rn >"r~ f present t us their Eighth R nu t orised by th . C · . rorn 
eport. < <>rnrrutt~" 

I 

2. The Committee held it . . 
Com111.ittee considered tw0l s s1tt1ng. on the 30th AugusL l 9C'.:8 

ve apphcatio f . ' . ,J 'Thr 
The recommendation with resp t ns or leave of ab 

ec to each applicat' . . scncf 
rnn is given below· 

3. Shri S . C. Choudhury.-Th M 
f h e ember has 1· absence rom t e 25th March to t he 9 app ied for leave of 

illness. The Committee recomm d thh May, 1958 on the ground of 
M b f . en t at leave b the em ~r or this period of 46 days. may e granted to 

4. Shri M . Elias.-The Member h r 
for the en t ir e period of the Fifth Se a~ app(. ied for leave of absence 

ss1on i.e. for 48 days fr 11th August to 27th September 1958) as h . t . om 
. 't h h I ' e is ourmg abroad in connec tion Wl t e nternational Congress fo n· -. . . r isarmament and Inter-

nat10nal Co-operat10n . The Com mittee recommend that leave ma 
be granted to the Member for this period. Y 

5. Shrimati Lalita Rajya Laxrni.-The Member has applied for 
leave of absence for the en tire period of the Fifth Session (i.e. for 48 
days from 11th August to 27th Septem ber , 1958) on the ground of 
health. The Committee r ecommend that leave may be granted to 
the Member for th is period. 

6. Shri C. Bali Reddy .- The Member has applied for leave of 
absence for the entire period of the Fifth Session (i.e. for 48 days 
from the 11th August, to t he 27th September , 1958) as he is on tour 
to U.S.A. as L eader of Farm L eaders' Study Project. The Committtie 
recommend that leave m ay be granted to the Member for this 
per iod. , , i· , 

7. Shri M. Gulam Mohideen.-The Member has applied for leave 
of abS"ence for 20 days from the 11th August 1958 on accoµnt of the 
death of his father. The Committee recommend that leave may 
be granted to the Member for this period i.e. upto 30th August, 
1958. 

8. Shri B. Pocker.-The Memb'er has applied for leav~ 0:£ ai~;~:scs~ 
for two weeks from the 11th August , 1958 on the groun 
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The Committee recommend that leave may be granted to the M 
ber for this period i.e. upto 25th August, 1958. e1\'i. 

9. Shri D. S. Ra3u..-The Member has applied for leave 
absence for one month from the 11th August, 1958 on the ground of 
illness. The Committee :ecommend that the Memb~r may ~! 
granted leave for 31 days i.e., from 11th August to 10th September. 
1958. I 

10. Shri U. Muthuramalinga Thevar.-The Member has applied 
for leave of absence for the entire period of the Fifth Session (i.e. 
for 48 days from the 11th August to the 27th September, 1958) as he 
is detained under the Preventive Deten tion Act. The Committee 
recommend that leave may be granted to the Member for this 
period. 

11. Shri Indulal Kaniayalal Yajnik.-The Member has applied 
for leave of absence for the entire p~riod of the Fifth Session (i.e., 
for 48 days from the 11th August, to the 27th September , 1958) as he 
is detained in jail under sections 143 and 188 of I.P.C. Th'e Com-
mittee recommend that leave may be granted to the Member for 
this periodl. 

12. Shri Karsandas Parmar.-The Member has appli'ed for leave 
of absence from the 14th August to the 27th September , 1958 as he 
is detained in jail under sections 143 and 188 of I.P.C. The total 
period of absence of the Member comes to 45 days. The Committee 
recommend that lea~ may be granted to the Member for this 
period. 

13. Her Highness Maharani Vijaya Raje Scindia of Gwalior.-
The Member has applied for leave of absence for the entire period 
of the Fifth Session (i.e., for 48 days from 11th August to 27th Septem-
ber, 1958) on account of the illness of her daughter. The Committee 
recommend that leave may be granted to the Miember for this 
period. 

14. Shri Kamal Narayan Singh.-The Member has applied for 
lea~ of absence for the entire period of the Fifth Session (i.e., for 48 
days from the 11th August to the 27th S'eptember 1958) on account 
of illness. The Committee recommend that leave may be granted 
to the Member for this period. 

15. A statement showing the names of members who have been 
continuously absent for 15 days or more for the sittings of the House 
during the Fourth Session (From 24th March to 9th May, 1958) is 
laid on the Table. 

NEW DELHI; 

T he 2nd September, 1958. 
MULCHAND DUBE, 

Chairman. 


